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that getiting sheuld be done in thig country
which would create a feeling of scare
and put difficulties in the way of Gevern-
ment and the interests of the millions of
our people. T seck the cooperation of all
the hom. members in this endeavour of
ours.

MR. DEPUTY-SPEAKER: Shri
I atesingrao Gaehwad to reply, He is not
here. 1 will now put to the House the
substitute motion No. 1 that was moved
yesterday. The question is-

That for the oniginal motion, the follow-
ine be substituted namely:—

‘“Pis House, having considered the
food situation in the country, notes with
regret that the prices of foodstuffs have
woared sky-high and the purchasing
power of the pcople has been constant-
Iy declining and the Government have
utterly faded to chech thms tendency ™

The moton was negatived,

15.23 hrs,

MOTION RE' TWELFTH REPORT OF
COMMISSIONER FOR  LINGUISTIC
MINORITIES—contd.

MR. DEPUTY-SPEAKER: We now
tahe up further consideration of the Re-
port of ghe Commiwioner for Linguistic
Minorities.

Shri Rao Birender Smgh may continue.
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‘It shall be the duty of the State to
devilop Hindi to surve as a mediom of
expression for all elementy of the com-
posite culture of India™
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.

MR, DEPUTY-SPEAKER: Is this a
linguistic majority or minority?” The
Report is about Linguistic Minoritic.

SHRI BIRENDER SINGH RAO: This
i< all connected; thi» is a part of the
whole scheme. I am talking about the
whole concept of it
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MR. DFPUTY-SPEAKER: Before I
pioceed further, 1 would like to mentjon
two points, Number one is to remind the
members that we are discussing about the
problems of hingwistic nunonties and not
of the majorities 1n this country, Number
1wo is that we had fined five hours for this
debate, but we have already takcn more
than five hours ¥ven so, there are many
more speshers. The Congiess party atself
has sent to me a hst of another seven
speakers; there are also others who are
not in the List but who scem to be very
eaper to speak; and theie arc names from
indrvidual members  abo.  Under thesc
circumstances, I <hould be guided by the
pleasure of the House

SHRI DHARNIDHAR DAS (Mangal-
dai)- Let the time be extended.

SOME HON, MEMBER * Yes; let the
tme be extended

MR. DEPUTY-SPEAKER: If you want
the time to be extended, may I know by
what amount of time it should be extend-
ed?

SHRI DHARNIDHAR DAS: Upto
6.00 p.m.

MR, DEPUTY-SPEAKER: Does the
Minister of Parliamentary Affairs have
anything to say?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
As you rightly pointed out, Sir, we are
in the hand of the House, May I suggest
that we may leave some time for other
busmess also? It is only 3.30 p.m. now.

SHRI JYOTIRMOY BOSU (Dismond
Harbour): No. Till the rising of the
House today.

SHRI RAJ BAHADUR: Are all of
you agreeable to discuss it till the rising
of the House?

SOME HON. MEMBERS: Yes,

SHRY RAJ BAHADUR: Then how can
I defy the House?
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MR. DEPUTY-SPEAKER: So, we will
discuss this until the Houvse adjourns
today. I would like to know how miich
time the Mitister will require?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): About half an
hour.

MR, DEPUTY-SPEAKER: 1 will call
him at 530 pm. We have two hours
more for the members.

Mr. B. R, Shukla.

SHRI B, R. SHUKLA (Bahraica): It
is an uphappy coincidence that the dis-
<ussiod of the Report of the Commission:
for Linguistic Minorities who is entrusted
with the power of investigating the
safeguards om primaty educdtien in
mother-tongue has come up i the Honse
at a time when one of the States of our
Ustion, nimély, Assami, has been rocked
by serious, dhamefol and pminfsl riots.
“Theréfore, it is but sutural, though avoid-
able and undesirable, that the debate has
degenerated itself into mutual recrimina-
tions and mud-shitiging a8 also mictual
acrimony, The debste would htve béen
certainly more scientific and more fruitful
if the Neat of fho conttovérsy had been
put aside and the discussion had been
more dispassionate.

The reason why there has been a pro-
vision in the Constitution itéelf for pro-
viding safeguards for primary education
in the mother-tongue for linguistic minori-
ties is this that, when a child iz born, he
knows only the fanguage of the motler
and, thercfore, at that stage of infancy,
it is well-nigh impossible for a child to
adopt 8 mediuin other than its mother-
tongue. Therefore, whether it is tribal
people or whether it is Bergali pesple,
they may belong to any group or section,
but the question here is, if they constitute
a linguistic minority in some part of the
country, there must be provision for im-
parting education in the mother-tongue of
that particolar minority. A Constiutional
provision has been laid down that there
would be a Commissioner appointed fo

NOVEMBER 36, 1972 Gowwrissionee for Likghiatlé 364

Minorities (M)

investigate whethier adequate  sufeeiands
have been given for this purpose of N,
and the report of the Combtnistioher is,
Constitutionally, required to be laid before
the House for discussion. But in the
same constitutional provision, it is also
provided that such reports shall be scnt
to the Ststes. Now, the Central Govern-
ment or the Commissioner for that pur-
pose, is not empowered to implement
these constitutional provisions. My sul-
mission is that there should be a change
1n the Constitution it.elf which should
provide that such reports should mot only
be laid hefore thc Houses of Parlimment
but such portion as it pertains to that
particular State, should be laid bafore the
appropriate legislature of the State con-
cerned so that Members of that legisla-
wre should have ample opportunity
to discuss whether the safeguards and the
constitutional  directive that exist Kave
been observed or have been observed enly
in the breach,

Then, there is another difficulty. Pri-
mary Education has been made the ex-
clusive subject of the States. Therefore,
when primary eoducation has mot made
sufficient headway in this country, even
for the children of the majority eoramu-
nity, it is no wonder that the minority
communities who, by their very nuture.
are not sufficiently enmtrenched in the
legislature, do not find that the safeguard.
existing for them have been observed in
their proper spirit. Therefore, it should be
provided that when the Centre is allocat-
ing funds for educational expsnsion, «
certain sum should be ecarmarked for the
education of the linguistic minorities 1n
their mother tongue and if that is mot
followed, the grant should lapee or, the
Centre should directly take upon itself the
responsibility of establishing such groups
of schools in every State adg the State
should be completely relicved of the
obligation of implementing t{me provi-
sions.

T am quite comscious of the directive
that you have just given that this is not
a discussion about the implementation of
the national languzge. But I would beg
your indulgence for becoming a liitic
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‘appurently irrelevant in  this context
‘because the question of language is

‘divisible in three parts.
©o! mother tongue. The question is of
Jcgional language and the question is
of national language. 'These three \ues-
tions cannot be discussed in thewr isola
won. But, for a preper appreciation, «ll
these three questions should be viewed in
wne gamut and 1 think then only there
can be a proper appreciation.

The question is

It has been said that injustice is done
to one type of lingunstic minorny or the
other in this country and, therefore, there
are so many riots, o many  feuds and
differences. My own submussion 1s thot
India has been a pation in pite of dives
sty in culture, language, religion, creed
and caste and that unity which 15 coming
@own from the time immemorial can
«ertainly, T hope, survive all these ugly
riots which sre the outcome, not ot
finguistic differences but they are the out-
eome of the bhasic cause of economic
disparity in this country., From time
immemotial, the language of the ruling
class has been the instrument of appresion
over millions in the country, In the
Vedic times or in the Aryan times, the
language was Sanoskrit. It was rich in
heritage, it was scientific in approach,
but it remained the language of a few
priests and Pandits and of the rulers and
the masses were wholly cut off from that
language. Persian language was the
language of the Muslim rulers. FEnglish
was the language of the British vulers.
This is what happened. The Governmeént
now is not éarried on by a few elite, nor
by monatchs or by aristocrats, but the
Government now is carried on by the
elected répresentatives of the people.
‘Therefore, it s but naturzl that regional
languages clamour for recognition and
recognition of their due place.

At the primary stage the Government
should provide facilities for the educa-
tion"of children in their mother tongue.
‘The regional language should be the
langusge of the colleges at the secondary
stage. Over and sbove the regional
Janguage, there should be a national
Janguage, which is for the time being
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Hindi and English, both. We have hcard
various things sbout implementation of
Hindi and progress in Hindi. The
question of encouraging regional language
urd mother tongue should be taken np
along with the development of Hindi, ait
these three should be denlt with together.
The Ministry of Education should bhe
made responsible for the implemeniation
of the various provisions of the constitu-
tion.

SHRI B. V. NAIK (Kanpara): Sir. 1»
regard to the Report uader discugsion,
that is, from July 1969 to June, 1970, in
the very first para of the report itself it
has been stated that due to the fact thiat
the Commissioner for Linguistic Minori-
ties assumed charge after this period, this
has been made possible due 10 the assist-
ance of the establishment alone. Under
the circumstances I would go into one of
the major recommendations No. 702 made
by the previous Linguistic Minorities Com-
nussioner. It states:

The queston of providing facilities
or instruction through mother-tongue to
Konkani-speakers in Mysore has been
engaging the attention of the State Gov-
ernment since 1964,

—that is, for the last 6 years.

It has Dbeen seen thet facility for
instruction through Kongani medium
exists in Goa, Daman and Diun.

—It should be appreciated that Shri-
mati Maragatham Chandrasekhar had been
very considerate.

Tt will be appreciated if the Gov-
ernmént of Mysore take final decision
in the matter without any further loss
of time so as to instil a feeling of con-
fidence in the Konkani-speakers of My-
sore.
1t is high time—for 6 years the State

Government has been sitting, sitting pret-
ty, if T may say so—without taking any
decision op a very simple thing.

Article 350 of the Constitution provides

that ji shall be the endeavour of the Smfe
Government to provide for instruction in



267 Report of

IShrr B V. Naik]

Mother tongue.  We witnessed  yesterday
and du before yesterday subwtantial am
ounts of debate as well as heat in regard
to the lmguistic minorities. I would like
the Minister of HHome Affairs to tell u
what i< the language of the minority. The
Chair was of course very kind in asking
us that we should he able to confine om
discussion in regard to the linguistic mi-
noritics only.

1 stiongly feel, Sir, that the definition
of the linguistic minorities should he rv
defined .nd reinterpreted

Sir, in Assam Khasi is a linguistic min
nority. 1n Bihar, Santhali is a linguistic
minoritv. In thc State of Guyarat, Bhils
15 a linguistic minority. In the State of
Kashmir, Pahari is a linguistic minority.
fn the State of Madhya Pradesh, it is
Gondi which is the linguistic minority; in
Mazharashtra, it is Bhili; in Mysore, it is
Konkani and Bhajari; in U.P., it is Ku-
maoni, and in Bengal it is Santhali.
These are the minorities which we find
when we go through the 11th report of the
t inguistic Minorities Commissioner.

When we talk about the linguistic mino-
rities in the various States right from Kash-
mir to Cape Comorin, we are talking only
about linguistic rivalries As far as the
so~called linguistic minorities are concern-
ed to whom the so-called injustice is done,
it is a case of injustice being done by onc
rival lunguage to the other language.
When the Censtitution guarantees instruc-
tion in the mother-tongue for the linguis-
tic minorities, the primary concern of the
Government and the Ministry of Home
Affairs should be to take care first and
foremost of those people who have no
language to speak of their own. In these
circumstances, I would like to suggest 2
sort of formula.

There was a talk by one of our very
learned Members about something called
as cultural genocide. It was in respect of
two Stateg which have engaged the major
portion of the debate, If we want to keep
the culture alive, with great deference to
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the leatned speaker as well as the great
culture, let uy say, of Bengal, the Bengal
cultire. if we want to maintain, let us say,
the kannada cuiture o the Bengal cul
tute, T would say that let the concerned
linguistic States foot the bill, 1 did not
want 1o enter into this, but what we find
is that we aic asking the Assamese Gov-
crnment to foster the Bengali  culture
Similaly, 1 think our friends from Tamil
Nudu are asking thc Government of My-
vore to foster Tumil culture ..

SHRI D. BASUMATARI (Koktaghar)
For his infoimation, [ may say that there
is not much diffeience beiween Bengali and
Assamese  cultures

SHRT B. V. NAIK: But the word “cul-
ture’ o1 the Geiman cquivalent ‘hultur’
was used | would sav that let the rcs-
pective States which are mterested m the
furtherancc of the culture and the lan
guage and the traditions foot the bill for
the starting of their language medium
schools. In these circumstances, | would
suggest that the case of these linguistic
minorities has to be reviewed, and I would
suggest also that the respective State Gov-
ernments should be able to foot the bill.
1 would go to the cxtent of saying that if
the Mysoreany or the Karnatak people
want schools to be opened, let us say, in
the city of Bombay for Kannada boys and
girls, well, we cannot quarrel; the State of
Maharashtra may do whatever is practi-
cable and possible. That is good enough.
But if vome more facilities are required,
let the respective State Governments come
forward and foot the bill in respect of
the schools that are going to be started in
the city of Bombay or anywhere else in
Maharashtra, or in that way, we can even
say wherever are linguistic minorities of
the official languages of the country all
over the country. On that ground, can
we sav that those speaking the official
language of the Union as defitned in arti-
cle 344 of the Constitution is a linguistic
minority anywhere in this country? It
will lead to lot of absurdity. I think
that if we have to keep in view the big-
gest aspect, namelv the integrity of the
country, th~n everyone of us will have to
do a substantial amount of re-thinking on
this jssue.
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Shri R. S. Pandey was very particulat
ahout amity etc. between the  various
language groups in neighbourmg States
That was what he had said as o Hindi-
speaker. If we see the statntics of even
the official 'inguege 4 dhd not want o
enter into that contineisy  ve find that
Bihar has n popufation of 4.64 crores out
of which 44 per cent speak. Hindi, Madhya
Pradesh has a population of 3.23 crores
out of which 78 per cent speak Hindi.
and Haryana has a population of 0.75
crores out of which 88 per cent speak
Hindi. Punjab 1.11 crores, 35 per cent
Hindi; Rajasthan 2.01 crores, 56 per cent
Hindi, TP 7.37 crores, 85 per cent Hindi
fhe total population of this  so-called
homogenous  Hindi-belt fiom Bihw 10
A P., to» Hervana Punjab, Rajasthan and
U'P. » 19.71 crores, and on an average
1wo-thirds, 12 crores, are Hindi speakeis

[he constitution-makers, the founding
fathers, have been good enough to adopt
av the ofhicial language—some of  the
speakers were on the point of referring
to it as the national 'language—the lan-
wuage of a minority. This has been ac-
cepted by the majority of the population
of the country with lunguages ubounding
in adequate and sometimes greater cultu-
rai and linguistic values. Under the cir
cumstances, it is for the protagonists of
the official language to take a realistic at
ttude as far ‘as the linguistic minorities
are concerned, they themselves being a lin
guistic minority.

We have a basic question in regard W
the discussion that is going on here. This
sophisticated discussion we arc carrying on
i not very meaningful for the largo masses
in this country, 80 per cent of whom are
non-literate, non-signing, non-writing pco-
ple. Under these circumstances, instead
of being very chaste about language, ins-
tead of being very sophisticated about the
official language of the Union, if we are
able to evolve a sort of basic Hindi not
only for the literate population—a basic
English is produced in about 800 words—
bot for others also, it will be acceptable
to all and it will be meaningful, We have
variants of Hindi in regions. In Bomkny,
we have Bombay Hindi and so on.

AGRAHAYANA 9, 1894 (SAKA)
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MR. DEPUTY-SPFAKER: That will be
a minority Hindi?

SHRI B, V. NAIK: Only then will @t

hocome a majouty Hindi from a minonits
thindi,

VIR, DEPUTY-SPEAKER: 1s he speah-
ine for majority or minority?

SHRI B. V. NAIK: It depends upon
what point of view we look at it from.

MR. DEPUTY-SPEAKER: I am con
cerned with the minority,

SHRY B. V. NAJK: That section of the
population which has not adopted it wilt

then adopt this Hindi which is of a basic
nature.

In rcgard to the various linguistic
Stutes which we have since 1956, we have
broadly adopted the pattern of unilingual

States, the principle of one language onc
State.

The other day. Shri Indrajit Gupta said
that we are very unrealistic and on the
slightest provocation people are at daggers
drawn. Now we are coolly discussing
this, 1 would suggest that the principle
of one language one State be modified
for the sake of administrative conveni-
cnce and we adopt the reverse principle
of one State, one language, in which
there is considerable possibility of cutting
down the size of the States so that the
languages in our country flourish on the
basis of integrity and we can steer clear of
mutual rivalry. It is this mutual rivahy
which has created a hot debate, which is
responsible for the situation that prevails

with regard to the Assam-Bengal contro-
versy.

Sir, with these words T am again urg-
ing that we need an official language and
a language for the masses.

I thank you, and conclude my speech.

SHRI A. K. SEN (Calcutta-North-
West):: Mr, Deputy-Speaker, Sir, I am
much obliged for the opportunity you
have extended to me.
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SHR! JYOTIRMOY BOQSU: Rather an
unusual subject for Mr. Sen.

'SHRI A. K. SEN: [t is ‘a usual subject
because I was awociated with the policy
muking and the legal forms which pieced-
ed the sctting up of the Linguistic Com-
missioner’s Bureau and the various ad-
mirable reports which have come from
time to time from that office

ft is trpe that many ol us feel todav
whether it wes wise to cut up the count y
into linguistic States Bui i 15 not the
~occasion to speak on 1t nor have we the
time to Jevote 1o such an important mat-
ter, but it is enough to say that in the
constitutional frame. . sepcial  position
was accorded to the minorities, nol mere-
ly linguistic minoities but all minorities
—cultural, religious und others.

In ome of the earliest cases which came
up to the Supreme Court, touching on
the Kerala Education Bill, the Supreme
Court struck down many of the provisions,
and in doing so, laid down the essence
of our Constitution. In  memorable
words which are quoted in every coun
try and also in the United Nations when-
ever minority rights are sought to be tra-
mpled down, Their Lordships said in de
livering the judgment that not only did we
insert in our Constitution vital safeguards
for 4l minorities but we also chose a na-
tional anthem for ourselves which flus-
trates the very natore of India and it says
in so mény words that India is a land of
many cultures and of many groups; thev
eXist and they will exist in a  bigger
héme, that is, Tndia, and hzil to that India
which keeps for centuries all the strains
and streams which have followed a cross
the borders, Which are part of India and
which are distinct, and possibly they still
continue to be distinct, linguistically or
otherwisc.

The vital safeguards, as have been quot-
ed in this report itself, are these: and
they need reiteration because they seem
to be forgotiten by many State Govern
ments from time to time in their zeal to
foist either one language or the other or
4upport one institution or another by we-

cording special State patronage.
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As I said, the carliest caes came
from Kerala, and then they were followed
by other cases where the Supreme Count
laid down that the Government cahpot
say that a minority institution will choose
either a language not of its own or will
choose a managing committee not of i~
own, and that jt was the inherent right
of every minority community, cither lin-
suistic, cultural or religious, to rua its
owa mstititution according to M owa
chowe, and the choice includes not merc
ly the chote of the management bat the
chowce of the medium of instruction, the
choice of currcula and the choce of afti
liation 10 a particular university to which
it wants to affiliatc. These were  the
great puncipals faid down by the Supreme.
Coutt n a scries of decwions. The lat
of them was the Arya Samaj case T bad
the honour to aigué that case myself, and
the Supieme Court are dealt with the cuse
where the Punjab University Act sought
to comoulsorily affibate all colleges with-
in a particular area, and at the »ame time.
tho univemity wanted to pass « regulu-
tion imposing the Punjab language as the
medium of instruction. The Supreme
Court said in no uncertain terms that a
minority institution is completely at liderty
to follow its own choice not merely in
matters of management but also in mat-
ters of medium of instruction

16.60 hrs.
[Suri K. N, TIwWaRrY in the Chuirl

That 15 the guiding line for educational
policies to be followed. We not only
gave this great right and «afeguarded it
in our Constitution but we alio made it
a State policy under article 350A which
says that it shall be the endeavour of
every State and every local avuthority—
it makes it quite clear—to provide ade-
quate facilities for instructions in mother
iongue st the primary stage of eluction
to children belonging fo linguistic minority
groups and the President may issue such
directions o any State as he conssders
necessary or proper for the provision of
such facilities. Consistent with the Cons-
titution is the first memorandum of the
Government in 1956 as also the subseguent
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decisions of Chief> Ministers’ Conferences
in 1961 apd onwards which laid down
very clearly that in the secondary stage
and also at the college education level
minority institutions and minorities, linguis-
tic and others, will have the imherent
right to follow their own choicc and the
State Government cannot say: I shall not
give you grant because you ar¢ not choos-
ing my management or my medium of
instruction. That was exactly what was
held in Arya Samaj case, where the
Supreme Court held that it was not open
tor the Government of a State to control
the purse strings in such a way. In fact
this was the argument put forward by the
Advocate General of Kerala in the Kerala
Education Bill He said very curiously:
we are not forcing grants on thesc insti-
tutions. They were Catholic institutions
and the ruling party at that time thought
that the Catholics were rather inimical to
their ideals and policics. The :acqument
put forward was in these terms: we are
not forcing them to take our grant, but
if they take our grants they must follow
our policy; they must have managements
according to our rules; they must have
tedchers actording to our rules and so on.
The Supreme Court in Hts judgment said
fliat Wé Woudd Bk making a mockery of
the conttitutions} rights grasted to mino-
rities ¥ by controMing the purse strihge
you car fiegate compictely those great
rights.

SHRI K. P, UNNIKRISHNAN (Bada-
gara) Some minpority institutions n
Kerala are mot really minority institutions;
they are run some vested interests of
minorities for the majority as a rackst!

SHRI A. K. SEN; We are considering
real mipority institytions and the very
question has the answer. Wc are dealing
with the rights of minority institutions as
minority institutions which means gcnivine
minopity imstitutions, not bogus ones. If
it is the endeavout of any State Govern-
ment at any tme to say that there will be
only ose language and the minority insti-
tuftons mmst follow it irrespective of the
«choico or thay they will not get=a grant
anless they follow the pasticular type of
managenyent or particular langubge us
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medium. of instruction or if they affiliated
ingtitutions on the condition that only
one medinm of instruction shall be
followed, 1 will be destroying those
rights which had .been set out
i the very first page of this chapter,
in articles 29, 30 and 350A 1 am not
really touching any controversial ssues
which have arisen emotionally by many
uatoward and unpleasant happenings, anu-
social happenings in certzin areas of India
including Assam n the name of lnguage
Language is an expression of human be-
ings, it expresses their sorrows and joys
and aspirations and grievances. Jn fact
the whole picture of onc’s life ¢ presses
itself in the language he emnloys. cither
by his own tongue or by his own pen or
by dramas put on the stage or films put
on the <crecn. This is the medium of
expression of the human mind. Wher
that sacred medium is sought to be pros-
tituted in its own name to prepetrate un-
speakable crimes on other groups who
happen to follow a different language, that
iv the greatest dishopour and  disservice
done to that language let this be borne
in mind by anyone who champions the
majority languages like Hindi or the mumo-
rity languages or those who champion the
majority languages and try to suppress the
minority languages. Our Constitution is the
greatest bultwark against such an attempt
and our courts will strike down any such
attempt as unconstitutional. 1 have no
doubt about it. but what T am saying s,
as a citizen of Tnd &, it painy us grievously
if we find that in the name of language.
all sorts of crimes are sought to be per-
petrated and we are divided into camps
of either those who support it or those
who do not support it. There cannot be
any support for such crimes in the name
of language.

For instance, in my State, T will be the
very first man to protect those who are
sought to be made victims of violence in
the name of language. In my State of
West Bengal and in the city which T have
the honour to represent here, T am sery
proud to say that though we ourselves are
devoted to the language of the maojurity
which is Bengali, yet there are huadied
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[Shri A K Sen]
of schools which lollow the lungnawe of
the groups which have «tarted  those

schools  bhe Hinds, Tamil and Telugu
and s0 on.

SHRI D BASUMATARL S0 alvo m
Assam

SHRI A K. SEN [ am very glad it
15 so and let it he always so.  Let those
who say that thaie will be no school
which 1, wedded 10 apy language otber
than Assamese be 1 a mmontv - That 1y
my hope U tomuaow somebady compels
alt Hidi schools to have Bengali, T will
be the tir { (o oppose it just as T will
oppose amybady 1 Delhi saymg that  all
school in Prethy should tollow Hinhi  In
Delli we have lTamul  <chools, Frnglish
schools -y Iniend  Mr, Arthony > it
uag there Tolue « «chools and  s0 on.
Therefore, this 1s the picture of India, Mr
Basumatan semind me of the very happy
experience T had in 1959 when we had
what is improperly called “language™ riots,
because there cannot be any lauguage
riots, in Assam Many of the Members
of Parliament from Assam accompanied
me and 1 gratefully remember the services
many of them rendered to those who fell
victims to violence in the name of lan-
guage. I visited almost every village
where there was a riot at that time. Our
iwo languages arc so close that we under-
stand each other. Mr. Basumatari speaks
to me in my language and the script is
the same. In every meeting I addressed,
I asked, “Shall 1 spe:k in Hindi or Ben-
gali™, not that my IHHindi is very good but I
claim some knowledge of Hindi and every-
where 1 was asked to speak in Bengali
When 1 spoke in Beneali, there was such
a tremendous tresponse, particularly in a
viflape called Charali on the banks of the
Brahmaputra, where a hundred refucees
from Paibna in East Pakistan of the olden
days had settled. They were fishermen,
That village was destroyed in the name of
langbage S°r, in Assam it is fairly cold
at night, particularly on the banks of
Brabamputra, They were without any
shelter, any clothes and any food. T pave
a call for help First I put Rs. 10 myself.
Then. you will be surprised to know th:t
nearly Re. 5000 were raised in one meet-
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g Mr. Fakhruddin Ali Ahmed wus next
to me. I remember, tcars came in his
eves as it did in my eyes

SHRI INDRAJIT GUPTA (Alipoie),
How much dd he gve?

SHRI A K. SEN:
what he pays.
spirt it is given.

1t does mot matter
1t all depends with what

This is the posttion. It 1 true, when we
spcakh of lancuage, these violences, all
mudents, ure bound to come in the fore-
tiont wh ch may cven cloud the mssue. But
the 1sve 1 one that no State can compel
a particular language to be pursued by the
minority. That is the fundamental 1ight
of a minonty. 1f it does so, the Parlia-
ment will correct it, the Suprcme Court
and the High Cout will correct, it.

SHRI FRANK ANTHONY (Nominated
—Anglo-Indians): The Parliament will
correct it. The Supreme Court may cor-
rect it.

SHRI A K. SEN; The Parliament
bound to correct it.

It is true that most unhappy things have
happened in the name of language Who
is responsible for it? May I remind the
law makers there? First of all, the Um.
versity passes a resolution. The Academic
Council says, English will be replacad in
ten years; in the meantime, English ond
Assamese will remain as medium of ins-
truction—no other language, not even
Bengali which happens to be the language
of n vast number of people there. That
really was most unfortunate.

What happened then? That agitation
started saying that even for ten years Fng-
lish should not be there. By the threat
of agitation, they revised the resolulion.
That really sparked off a much worse ngi-
tation What happened? Every institu-
tion run by the minorities, particularly,
the Bengali institutions in various places
were forced to accept Assamese. The
management committees were replaced by
the nominees of the Government and they
were forced to accept Assamese. In many
colleges, it transp'red thmt there was not
a single teacher who could teach in Assa-
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meze. “About 80 to 90 percent of the
boys kpew Bengali and English. It was
suggested: Let us have Bengali aad Eng-
lish, at the same time. until we learn
Assamese. It was said, “we shall certain-
ly learn Assamese.”

Sir, I am for making Assamese compul-
sory in every school in Assam. But to say
that the medium of instruction must be
Assamese will be wrong legally, morally
and for the purpose of national integra-
tion.

What has happened is much \(’omc. It
is no use recounting all that. Thousands
of persons Have been rendered homeless,
for what is called a language movement.
In many of the leaflets which were sent
to me by these affected people, I found

it was stated, “Bhasha Biplay”. 1t { had
to send it in Bengali, T have to say,
“Bhash Biplav”. If my Hindi brothers

‘had to send the same thing, they will say
“Bhasha Biplay”. Both Bengali and Assa-
mese scripts -happen fo be almost the same.
These are the two flowers of the
Btate. They grew on the soil of the same
State. . One flower is becoming the vam-
pire for the other or is sought to be made
the vampire for the other, sucking the
‘blood out of the other so that it comp-
letely drops dead.

same

This is an effort which is not only preg-
nant with immenase potentiality of evil
-capable. of being reacted in other parts
‘of the country but is also unconstitational.
Don’t try to be so intolerent in the matter
of language. Particularly the wmajority
has to be tolerent, That is why I have
told my Hindi friends also not to bhe in-
tolerent. I remember, when Dr. Subbara-
‘yan was the Minister, all the Hindi enthu-
‘siasts. used to put questions in Hindi. The
poor man could not follow Hindi; he
could not follow the question in Hindi.
But the questions were put to him in
Hindi. Tt was too late for Dr. Subbaravan
to learn Hindi.

What I say is, let us all learn each
other’s Yanguage. ,When we go to Switzer-
land, what a picture it is—three camtons;
a population of 4 1/2 millions. When we
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go to the French-speaking part of Switzer-
land, we find so many German schools,
so many ltalian schools. When we go 10
German-speaking part - of Switzeriand, we
find so many French, schools so many
Italian Schools. When we go io ihe other
part of Switzerland, we find so many Ger-
man schools, so many French . schools.
If we go to Wales, we find so many Welsh
schools and English is fearnt as a coimpul-
sory subject. '

SHRI JYOTIRMOY BOSU (Diamond-
Harbour): Go to Sweden; that is the
best place.

SHRI A. K. SEN: lLet us remain in
our own country. In this country we
have shared the same culture from Kash-
mir to Kenyakumari, and from Gujarat
to the borders of Assam; we have shared
the same language the same history, the
same source of civilisation. Every civili-
sation that has come here has merged
into this great civilisation. That 15 Bharat
trip; that is called pilgrimage to India,
because this is where stream  of
human life, every stream of human civi-
lisation. has come and merged and made
it into such a beautiful civilisation which
you find in the pages of history. ladian
civilisation is like the old civilization of
Egypt or Messapatomia or Syria or of
old Israel. Do not live on the pages of
history or under the sands of archaeolo-
gists. We live as living examples  of
tolerance.

every

When I went to Cochin years ago and
went to one of those old synagogues therc,
the rabbi showed me with very great

‘pride the old ramra patra by which the

grant was made by the then Raja ' of
Cochin and in which these memorable
words are written. It was in Sanskrit.
The Tamilians would kill us; The ®ld
tamra patra in Cochin is in Sanskrit and
I read it through. Tt says that our “fricnds
from across the seas have come to us,
driven by religious intolerance and reli-
gious persecution; so, it is our duty (o
give them shelter; and he gave them
land, free of rent, next to the temple.
(Interruptions) It is there stiil for the
whole view of the world the folerance of
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[Shri A. K. Sen]
India. Toleramce is part of our culture.
Everywhere this has happened, = When
Vascodagama  came. he was given gifts
und everything, and the’ mén who took
the gifts on the ships were taken a®
slaves: This is what we have always done.

1.would appeal to all those who are
now wying (Interruprions) to forgei this
that these 16 languages are the languages
of India. They are not rivals. Somebody
said. ‘rivals’. They are not rivals, They
are complementary to each other. They
will enrich as common brothers and sis-
ters the whole fabric of India’s civilisa-
tion, India's literature, India’s contribu-
tion to the world. Tamilians have such
un old language, such an old civilisation;
why should they be afraid of ijt?

MR. CHAIRMAN: Pleasc
now.

SHRI A. K. SEN: Thank you very
much for this indulgence.

What I want in Assam is, as in olden
days we sent  Parliamentary Delegations.
there must be a parliamentary Delegation
soni which will ut least calm down the
atmespherc and come and report to us,
what is wrong there.

SHRI JYOTIRMOY BOSU: (Diamond-
" Harbour): 1 have given a Substitute Mo
tion which reads as folows:—

conclude

“That - for th¢ original motion, the
following be substituted, namely:—-

. ‘This House. having considered the

Twelfth Report of the Commissioner

for Linguistic Minorities for the period

1st Jply, 1969 to 30th June, 1970, laid

on the Table of the House on the 12th
April, 1972, is of the opinion—

‘(@) that the Government has failed

. to safeguard the linguistic and

- cultural freedom of  linguiatic

- minprities in different regions and

. States under articles 350, 350A

and 3563 of m Constituhoa of

(b) that mording to Oanm&issroner's

Assam, ﬂaryaha Pawittiu.  -sné

“§eashmiir, « Malthya - Pradesh;

Orissa, Punjab, and the Union *

in"the States ot
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Tesritories of Chaqdiprh Hi-
machal Pradeih, Manlput Yiac-
cadivis, Minicoy ahd Amnindivi
Istarids, North East Frontier
Agency and Tripura, the “facili-
ties provided for instructions in
the mother tongue at the primary
stage of education to children
belonging to linguistic minority
groups are not in  accordance
with the provisions of  Article
350A of the Constitation’;

.¢) that the Centra] Government haos
refused to honour the demang of
the Nepali-speaking population of
Darjeeling. West Bengal, for
inclusion of Nepali language as
one of the official languages of
the Indian Union through an
amendment of the English
Schedule to the Constitution;

(d) that the provisions of the Official
Languages Act, as amended in
1968, have not been strictly ‘ad-
hered to by the Government:

(e) that the Government has failed
to solve the .language problem
in Assam where Assamese lan-
guage should be the medium of
instruction and administration
and at the same time the lin-
guistic minorities in that State
must get their education through
their mother tongue in primary,
secondary and university levels
and same principle should be
followed in . respect of  other
States und Union territories also
but the Govérnment has failed
to take positive steps fu this
regard;’ -

anﬂmﬁponthe Guvemmenttoaﬂopt
a time-Sound programme- to pioteet the
linguistic, . cultural and educations - infer-
ety of linguistic . minorities . in: different
Shtuandnmsnnufamhnm 350A.

SQOBofﬂmMMm o

Themrs‘aelearpromionmmm&
titution, Article 29(1) which says:. =

. SAny section -of the Citisend reailing

~joithe tarritory:of ¥idia or anypast thos.

.ot havinga -distincts.. lngaage; ~ udvipt
 @r-esiléare -of iy, GWh Ml m&.ﬂﬁﬁ'

right to conserve the same.”
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We have seen that fifteen languages have
been recognised in the Constitution Our
Constitution has been ‘amended to suit

the conditions and requirements, But
this much-wanted Nepali Janguage. al-
though they have been struggling hard

lor so many years, and their right is very
legtimate, has not yet been recognised.
That iv also the case with Urdu. I re-
member u couple of years agpo—-that was
carly 1969-—when Mr. Anand  Narain
Mulla hecuded a delegation to the Prime
Minister and I happened to be in that
Delegation—when we placed our  case
bhefore the Prime Minister at that time
that Urdu may alo get its duc position
in the language map of India, we were
told that others might not like it. But,
that 1~ not the consideration. We have
an Astwele We have a clear Article in
the Constitution and there are reports. .

SHRi B R. BHAGAT  (Shahabad):
Urdu w not in the language map of India?

SHR{ S. A. SHAMIM (Srinagar): |t
1~ no: one of the fifteen languages?

SHR{ JYOTIRMOY BOSU- 1 am say-
ing that it should bc given a duc place.
They have given all along hallow assu-
tances  but seldom they are  fulfilled.
When vou require the Gurkha jawans to
po and proiect your borders, you call,
‘Jai Jawan', but when the Gurkhas want
that their language should be recognised
and should find a place in the Schedule,
vou cannot fulfil it. What happencd? The
hon Prime Minister had gone  there.
There was a demonstration which has no
parailel in the history of Darjeeling.
Everything was shut down and it was so
renume and self-generating and we also
rccognise and support the regional auto-
nothy demand within the Indian Union
of the Darjeeling District.

1 support all the speakers, those who
huve spoken in favour of having an MPs
Delegation sent to Assam It. was done
before becuuse that delegation might help
ig bringing back normalcy, might bring
back hope and confidence in the minds of
those who were affected in the fast ripts
which have really teinted our mage be
fore the “wortd.

I only say that in Assam it is the
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outcome of factional fight between differ-
ent factions in the ruling Party and thd
administration the bureaucrats, the Police
and the anti-socials joincd hands together
and they defined the Chief Minister und
the Chief Minister had no haad and no
voice in the matter. As a result, what
did happen? This must be a disgraceful
thing for us. How are wc going to run
the administration of the country? Well,
Sir, the House can judge for itself It is
all an outcome of a factional fight.

T quote from the Tweifth Repoit of
the Commissioner for Linguistic Minori-
ties a India which says:

“A study of the preceding Chapter
would indicate that the facilities avail-
ale for linguisic minorities in different
parts of the country particularly in the
fields of educalion and recruitmeat to
services, are not uniform.”

They also say:

“In the States of Assam, Haiyena;
Jammu and Kashmir: Madhya Praac<h;
Orissa; Punjab and the  Union Terri-
tories of Chandigarh: Himachal Pra-
desh; Manipur: 1 accadives Mimcoy
and Amindivi Island;  North East
Frontier Agency. and Tripura the faci-
lities provided for instruction in  the
mother tonguc at the primary stage of
education to children belonging to Lin-
guistic minority groups are not in ac-
cordance with the provisiors ¢f Article
350A of the Constitution.

In this connection, mention may be
made of the case of the speakers of
Bishnupriya-Manipuri in  Assam. Since
1963 when the spcahe® of Bishnupriya-
Manipuri put forth their demand for
introduction of their languages in
lower primary schools in Cachsr dis-
trict, the demand for introduction of
Bishnupriya-Manipuri a8 a mediom of ins-
tretion at the primary stage has not
been tonceded by the Governmen: of
Assam, though the stipulated strength of
pupils appeared to be avaianic."

It is a very regrettable matter

—Then 'it says:—

"“fn the States of Jammu and 'Kash-
mir Nagaland and Punjab and in the
Union Territories of Andaman ond



Report of

283

Nicobar Islands, Chandigarh, Delhi,
Laccadive, Minicoy and Amindivi Is-
Jands, Manipur, North East Frontier
Agency, and Tripura, the principle of
10: 40 formula has not been accepted.
"On the other hand, Andhra Pradesh,
Mysore and Tamilnadu follow a formula
more liberal than 10: 40 formus.”

Sir, 1 congratulate them for doing so.
Than the report says—

“Punjab and Chandigarh have not
also furnished any statistical data since
theig inception as  separate  entities.
Other State where difficulty is experi-
enced 1in collecting statistical data in
this regard are:

Bihar—furnished upto 1963-64;

Orissa— urnished upto 1964-65;

Manipu. and West Bengal—furnish-
ed upto 1966-67 only.”

Continuing the Repoit says:

“During the < ear under report, in-
formation wac. ,ought from different
‘States and Union Territories about faci-
lities provided for answering questions
‘througt the media of mother tongue/
minority languages in which instruction
was imparted..”

MR. CHAIRMAN: Kindly conclude.
You are reading the whole book!

SHRI JYOTIRMQY BOSU: Sir, 1 did
not go to Bagdad from the banks of
Padm1 or Brahmaputra., nor did I travel
from Delhi to France or Sweden; Then

the report says:

“No response was received from An-
dhra Pradesh, Assam, Bihar, Jammu
and Kashmir, Maharashtra, Nagaland,
Punjab, Rajasthan, Uttar Pradesh, West
Bepgal, Chandigarh. Himachal Pradesh,
and Manipur.”

Sir, the position has been given clearly
in thic report. This is a flagrant violation
~of the provisions of the Constitution. This
is only in lefter. not in spirit. The Gov-
ernment is only defying this provision.
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I would like the House to take nole
of my substitute Motion and agree to
my substitute Motion and pass it. Thank
you.
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*At ditnct level and below the
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cent of the population important Gov
ernment noties  tules nd other pub-

Iiations are to be publiched im the Ma
tathy language also
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A ferfrarm saesftas g1 a8 a¥aT
feet @ A awmT 1 WA B oA
yt4T #TE migm gNw f7 o fgfr w
7T FT A8 gFAT 97 T waae fFh
e AN ¥ s fa fordt oo amar A
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. “At district level wheie 60 per cent
population of a district use a language
other than the officiu Janguage  that
language may be recogmsed @s add
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trict ™
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SHRI DHARNIDHAR DAS- (Manﬂal'
dai):  Mr. Chairman, Sir, this is report of
the Commissioner for - Linguistic . Minaosi-
ties begins with an emphasis on national
integration. So ‘from the, point-of view of
national integration, we have to discuss
the problem ‘of linguistic minorities and
whether the safeguanding of the interests
of the linguistic minorities should come
in clash with the interests of the linguis-
tic majority in the concerned States.

Mr. Indrajit Gupta said that the situa-
tion in Assam was a danger to the whole
nation. Perhaps, as [ understand, he means
that national integration is in  danger.
Another hon. Member said that through
the conflict between regional languages,
English gaining is morc importance, So,
this is the question, and we would have
to think of it from the national point
of view, and nothing can be thought from
a national point of view unless we think
of it from the mass point of view.

MR. CHAIRMAN: What yoy want
to suggest, you suggest to the Ministry,

SHRI DHARNIDHAR DAS:  Here,

" during the past two days in the discussion

of this particular subject, I huve seea
that the Government of Assam and the
Assamese people have. been put in  the
dock. Therefore, Mr. Chairman, I crave
your indulgence to give me some time to
pluce before the hon. House the true
picture of what is happening” theré; and
1 want to place it from our nahondl Ppoint
of view.

Now, we are giving more prammcnce
to Enghsh lafiguage which is the Innguage
understood by not. mare .than 10 ver mt
of the population.

SHRI SHYAMNANDAN MISHRA

* (Begusarai): Not more thnw one’ 1o, ‘two

per Gﬂlt

P

SHRE DﬁARN;DHAR DAQ‘
how we have failed to solve. our na

&:f our mmw‘i.:f'm ”.d‘

“Thisoier:
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question of the regional languages. . Only
by deveioping and giving to proper place
to the regional languages;-as a feedet to
the national language, we can resolve the
linguistic conflicts.

MR. CHAIRMAN: And you are ¢peak-

ing in the same language, and not nsing -

yoeur own language,

SHRT DHARNIDHAR DAS: We
should be competled. When Hindi or the
national ianguage is introduced. we will
be compelled to speak in that iangusge.
Because we are not in the posicion 7 com-
pulsion, we are using this
per cent of the population

SHRI VASANT SATHE (Akola): You
are speaking in the linguage of convenience
for the benefit of the Touwe.

SHRI DHARNIDHAR DAS: Through
this language India was dominated, and
it is now the language of the bursaucracy
and aristocracy and it has  stranged the
masses from the Government and from
the political leadership . also.

Now, when we look at  the problem
from the point of view of the masses, we
must: remember thal' we have 70 per cent
illiterate masses:.  We are talking of so-
cialism - and dcmouracy and all ‘these hig
words. ‘To have democracy, we must
educate the masses of people. Is it possi-
ble in- Englmh? ‘It should be through their
molhcr ‘tongue, through the regional lan-
guage.

be -¢dutiated’ to- run’, the adtnuustrmion,
to nin the economy. and even the  éduc
tional’ systcm, ‘they' must ‘e uught' to'
thess "things and not the parg
who' constitute” onfy 1.5 "
Engmh-speakin peoplé” jn"

AGRAHAYANA 9,

Janguage of twe

' When ‘we_ talk of socialism, it is
the ‘mas of" workers and " peasants who
shotild coisstifute thé Staté and who should

1894 (SAKA) Commissioner for 298

Linguistic Minorities (M)
Coming to the point of conflict between
linguistic minoritics and lingitistic ‘majori-
lies, 1 point out the Eiphth Schedule to
our Constituilon which has listed 15 lan-
ounges.

MR. CHAIRMAN: Your time is up.

SHRI DHARNIDHAR DAS: T have
just started. Of these, Hindi-speaking
group constitutes nearly thirty per cent of
the totnl. Next comes Bengali, 8.7 per
vent of the whole people; so also Telugu
egroup. But what is the position of Assa-
mese? At the national Jevol Asiamese
is u minority langoage eronp constituting
1.3 per cent of Indin's total population.
$o it should be protected from the large
language group in its home State Assam,
where it is the regional language, being
the language of the majority people. * It
should he helped to develop on the princi-
ple of equality of all Junguages and cul-
tures, . .)s

MR, CHAIRMAN:
clude now.

Please try to con-

SHRT DHARNIDHAR DAS: Bengali is
a well-developed language; there is a se-
parate nation of this language. 75 million
psople are therc and 37 miillion people
in West Bengal and another scven million
scatiered all over India, but most of them

- in Assam,

MR. CHAIRMAN: I have given you

© ten minutes; please conclude now,

SHRI DHARNIDHAR DAS: T havé not
yet come to the main point; T request you '
{0 give me at least tgn more minutes.. .

MR. CHATRMAN: [ cangot give any
more ‘time; plea’se conclude.

SHR1 DH’ARNIDHAR ‘DAS: Some hon.

" Members ‘were quoting’ cénsus ﬂgures of ;
: Aasam

( Imermpmﬁs)

AN HON MEMBER Pleﬂ:c el us

if Mmmsc is an mhmrlty ianguagz m

M}L{ @;LMRMAN Pha.ﬁe do-" nm in-

'terrupt let him finish.
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SHRI DHARNIDHAR DAS: No,
Asgamese is majority language in Assam
of more than 60 per cent people. So this
conflict between Bengali and Assamese, the
former trying to make Assam bilingual
with Cachar as the base.

MR CHAIRMAN:; Is 15 not the contro-
versy between Bengah and Assamese that
we are dincussing: we are discussing the
report of the Commussioner of Tinguistic
Minorities. T am calling Mr Uni Krish-
nan.

SHR1 DHARNIDHAR DAS: [ want
to suggest a solution, The recommenda-
tion of the Umversity Grants Comnussion
was that regional language should be the
mediur 1 umversities. Accordingly, the
Gauhati and Dibrugath Universitiecs of
Assam adopted Assamese as the medwum
of instruction It was a correct decision.
But this was opposed by Cachar district by
resorting to agitation against the Govern-
ment of Assam and the Assamese people.
Counter agitation was organised by Assa-
mese student in Brahmputra valley on this
medium-issue that resulted 1n some violent
incidents,

MR. CHAIRMAN:
DOW.

Please conclude

SHRI DHARNIDHAR DAS: 1 have
not come to the main point yet.

MR CHAIRMAN: I do not know why
members on this side also should behave
fike this 1 have given 5 minutes to
others and 12 munutes to you.

SHRI DHARNIDHAR DAS: I am tell-
ing how the present situation has deve-
loped. An hon. member was quoting the
oconsus figures of 1931, 1951, etc. The
influx of Bengali population into Assam
was a continuous process due to economic
problems in Bengal for long before parti-
tion. The Bengali population in Assam
moressed more after the famine in 1943 to
which reference was made here by the
Minister of State for Agriculture, and con-
siderably afler partition and after each
Comsmunal riot n former East Pakistan,
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MR CHATRMAN: Piease resume your
seat. Mr. Unnikrishnan

SHRI DHARNIDHAR DAS. I am
suggesting a solution The solution s
possible when the linguistic minorities will
accept Assam as unilingual State and the
Assamese language as the sole medium
of the universities of Assam.

MR, CHAIRMAN: Whatever he
will not go on record.

s1ys

o wIw tagr(t wrwddy - o At

qga 7 agTea & 5 S wEy A
fomt adt sy g @ W wY
TATT F1iET |

anmfa afeg : 3wy, g1 w7
A7 qr faaz faard, gast 14 fame
g w7 fET iy

it sqAean frey o AEToETE Y
gfez & &t w3 & o Fgr A AN A
a w0 Fgr & 7€

watafa wAn ST wOT @ 99
T THAT 2 )

SHRI K. P UNNIKRISHNAN (Bada-
gara): Sir, 1 have listened to the two-day
debate on the 12th report of the Commis.
sioner for Linguistic Minorities with con-
siderable sorrow and anger or may I
say with considerable sorrow and
anguish, rather than in angare, because it
has proved beyond any shadow of doubt
that despite the remarkable sense of na-
tional identity and purpose, and unity we
displayed when our freedom was threaten-
ed in 1962 when the Chinese invaded our
country and again in 1965 and during the
historic days of 1971, we are still where
we started in 1947, Unfortunately, 1o my
mind, apart from various linguistic and
sociological contradictions, the most imp-
ortant factor which strikes my mind is the
stark regional imbelances and uneven de-
velopment. That is a fact which has to
be borne in mind while golng into the
report or problems connected with it,

.
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do not agree with some people who want
to take a very narrow view of this report.
The very articles of the Constitution 350A
and 350B, under which this office has
been created and authorised 1o place
through the President before this House
and so this report are very restrictive in
their scope; because the problems are far
more fundamental than thijs office of Com-
missioner can ever hope to solve or cven
report to this House. There are many
subterrancan tendencies 'in our national life
ficuparious tendencies of chauvinism deli-
berately cultivated by a set of chauvinis-
tic politicians in most of part of the coun-
try. Our democratic exercises have very
often encouraged these tendencies hecause
they can smake a political capital out of
it But what they are really making a
poltical capital out of it from the story of
uneven development and regional imbalan-
ces

The fate and fortunes of linguistic mino-
rities, us Mr. Frank  Anthoy pointed out
yesterday, are very carefully concealed in
this Report It is not a question of ade-
quate educational opportunities to linguis-
tic minorities alone that have been thrown
up during the last two decades and a half
in this country. There are far more fun-
damental problems

T come from a State where million are
forced upon by certain circumstances to
go elsewhere from Cape Comorin to Hima-
layas and to every tehsil in India for their
livelihood. Today we find that not’ only
our opportunities are being curtailed but
our lives are also in danger. I do mot
agree with Mr., Frank Anthony who said
that this is the sole result of States re-
organisation, Because the States’ reorpa-
nisation came to grips with a fundamental
factor of our national existence, that is,
there can only be unity in diversity. Sri
Aurbindo once said, “What we are seek-
ing is mot upiformity in this country.
What we are seeking is ugity,” Jawahar-
lal Nehru used to remind uvs also about
the saroe thing, unity in diversity, That is
our theme. Unfortunately, this ualty is
now fu peril and is being threatoned by
chauvinistic forces, encouraged not only by
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forces of monopoly but also, I would say,
by forces which are beyond our borders,
by foreign agencies, like, CLA,

The point is that States’ reorganssation
came to fundamental grips with this factor
that ever since “the Bhakti movement”
five centuries ago in our history, there
have been assertive regional cultures with
which we had to come to confront with
or with which we have to come to terms
with, There is nothing wrong with the
States’ reorganisation. As my hon. friend
pointed out, if democracy has to live, it
has to live through people's languages,
not only through Hindi but also through
various other regional languages

Today, there is an element of cultural
oppression as a result of this chauvinism
which is raising ifs ugly heud in many
parts of the country. Mr, A, K. Sen poin-
ted out about constitutional uspect. 1
am not a constitutional pundit. But I
know it is in gross violation of article
16(2), rules are framed and what is going
on in many States. My friends from Ma-
harashtra like Mr. Sathe will forgive me if
I have to say something upleasant about
his State and the State Goverhment. What
is going on in their State. I just cannot
understand. Not only our basic rights as
Indian citizens are being violated in Maha-
rashtra, and not only by the Shiv sena but
by the orders of the State Government
which are violative of our fundamental
rights, and we will go to the court....

SHRI VASANT SATHE: I joint vou in
condemning Shiv Sena cult,

SHRI K. P. UNNIKRISHNAN: In
Maharashtra, there is this pernicious doc-
trine of the sons of the soil. ...

MR. CHAIRMAN: Jut g minute, The
Shiv Sena affair, the CI.A. affair and all
that is another thing. The State Govern-
meant should not be dragged into it. If
there is anything waating on the part of
the State Government in so far as its lan-
guage policy is comcerned, thex ean be
mentioned. But not otffer things. :
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SHRI K. P. UNNIKR}SHNAN:
a fundsmental question concerning linguis-
tic minorities.
to linguistic minoritics employment appor-
tunities; they shall not. be sesricted. That
is the picture thing which has been violated
by the Mahurashira State Goverament, by
a section of the people of Mahatashtra.
Wbt;,rf_"ele;c can [ go; except to this House
to say this. ‘

Report of

17 bas.
SHRI VASANT SATHE:
local people not get jobs?

UNNIKRISHNAN:

Should the

SHRI K. I They

should.

MR. CHAIRMAN: Plcase conciude

now,

SHRT K. P. UNNIKRISHNAN: |
would no! go into many .details. -

SHRI D. BASUMATARI: My  name
has been given as one of the $peakers, [
have répeatédly been requesting.

MR. CHAIRMAN: Please wait.

SHR1 D. BASUMATARIL: If I am pn
called, T will have to protest and po,

SHRI K. B, UNNIKRISHNAN:
Government of Maharashtra have -recent-

ly isstred & circular asking ol indusirial -

establishments . even in the private seclor~
not only ia the public sector to appoint..

MR. CHATRMAN:
is that relevant here?

SHRI K, P. UNNIKRISHNAN; The
rights guaranteed .. for dinguistic minorities

under atticle 16(2). are’ being, threatened.
,$ir?.. T am request-

1s it relevant or mpt,
ing you to give the verdtct

SHRI VASANT SATHE: :

or pmectioh of johs?

It is -

- Atticle 16(2) guarantecs.

The .

What is this? How

Are wi cﬁsu:
cndsing. protéction - of ; minorify Mnguages
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MR. CH.A!R.MAN lee conclude.

SHRI K. P. UNNIKRISHNAN Even,
to become a taxi driver in_that State, it
has become difficult. A new order has
been promulgated which says that only.
those who have been resident there for 15
years can become a taxi driver in that
State. On the question of housing, there
again, »nly a man who has bzen there for
the last 20 years...,

MR, CHAIRMAN: Tt has gothiag 1o
do with language.

SHRI VASANT SATHE:  That has
noiking to do with .the linguistic mninoritic;
the order of the Mahurashira Goveramoent
has nothing 1o do with the linguistic mino-
ritics. It appiics 1o every one. M is only
resideniinl and not linguistic. Why are
you confusipg the issue?

SHRI K. P. UNNIKRISHNAN:
fuistic minorities are being barred.

Lin-
their

_ rights "are citizen threatened,

MR, CHAIRMAN: Please conclode.

SHRI K. . UNWNIKRISHNAN; My
point is that the Government af the Centre
cannot aflord fo remain a silent spectator

" when the basic rights of linguistic minnrities

are threatened.  (Interruptions) There is
our great leader, Shri Yeshwantrao Cha-
van who, during the worst days of .the
Samyukta Maharashtra agitation, sxid, ‘If
T have to choose between this counlry and
Samyukta Mahara-.htrn. 1 shall choose .this.
country and its. leader, Shri 1awah.\xlal .
Nehru'. I would appeal to the Central
Government to Took. into, the varions laws .
which have. been ‘passed by the . (,iovem-_‘
ment _of Maharashtra. :

MR CHATB.MAN:,;Y&ﬁ.huﬁj.‘co‘ncludé;?
now, .

Gt

'SHRI'K. P UNNIKR’XS‘" NAN: ‘rhm:'j"
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stick to the time? Otherwise, I will have
to call the Minister to reply.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT: (SHRI RAJ BAHADUR):
I will request Mr. Unnikrishnan to kindly
co-operate with the Chair.

SHRI K. P. UNNIKRISHNAN: There
are numerous instances. I have asked
many people belonging to my State. They
were forced to declare other languages as
their mother tongue during the census and
when I asked them as to why those chosz
other languages as their mother tongue,
they say, ‘We will not be given jobs, we
will not be given housing.’ So, they are
forced. So, the whole exercise of protec-
tion to linguistic minorities is a fraudulent
exercise and only the Government, the
national Government at the Centre can
really protect the linguistic minorities. And
it goes against the decision of the National
Integration Council and Articles of the
Constitution which give protection for the
linguistic minorities and if these things are
permitted to go in the States, then....
(Interruptions) They are even
That is what T referred to earlier as “cul-
tural oppression.” I kmow the Govern-
ment of Tami! Nadu is pressurising the
Malayalees. . . . (Interruptions)

MR. CHAIRMAN: At this rate, you
will not finish.

SHRI K. P. UNNIKRISHNAN: Please
listen to me for a moment. The other day,
what was going on....

MR. CHAIRMAN: I'cannot go on
quarrelling with every hon,  Member.
He knows the Rules of the House.

SHRI K. P. UNNIKRISHNAN: I will
just conclude.
MR. CHAIRMAN: Let him talk and

others will not get time.

SHRI K. P. UNNIKRISHNAN: But
these are vital factors connected with the
whole Report.
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SHRI D. BASUMATARI: How can

you take the whole time? 1 have (o say

something,

SHRI K. P. UNNIKRISHNAN: About
the All India Radio broadcasts, the Mala-
valam broadcast time in the AIR, Madras.
station was deliberately cut down. Mr.
friend, Mr. Matha Gowder got excited un-
ecessarily. He §hould know them. He
tried to place before the House the other
day that everything was all right in Tamil
Nadu. But, his Party is the worst culprit
in the whole game, the wrost culprit.
Even you are trying to use and exploit the
split in your party to launch a ‘Malayalat-
tan’ Ozhiga campaign in Tamil Nadu. ...

(Interruptions) Don’t try to intermidate.

SHRI J. MAHTA GOWDER (Nigiris):
You know MGR is a Malayalee
and he has been elected as an MLA,

SHRI K. P. UNNIKRISHNAN: You
are trying to evict all the Malayalees in
the Gudalur Taluk....(Interruption) No,
no. Dont get excited. Please listen for
a change. gk

MR, CHAIRMAN: I am unable to con-
trol—the Minister of Parliamentary Af-
fairs also requested him, he is out of
control of everybody. I cannot ask him to
sit down. ILet him go on. Othars will
not get time.

SHRI RAJ BAHADUR:
to conclude.

T request you

MR, CHAIRMAN: Is it proper for
me to ask this side on my left finish with-
in three or four minutes when this side
does not co-operate with the Chair and an
hon. Member takes 15 or 20 minutes? Am

I fair? TIs the Chair fair?

SHRI K. P. UNNIKRISHNAN: T will
just conclude.

MR. CHAIRMAN: You take any

amount of time you want.

SHRI RAJ BAHADUR: You may call
the next speaker. Sir, we apologise to
vou, ¢
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SHRI K. P. UNNIKRISHNAN: I
apologie it 1 have offended you. Will
you allow me to finish with one sentence
only with your permission?

MR CHAIRMAN: Shri H. M. Patel.

SHRI H. M. PATEL (Dhanduka): Mr.
Chairman, Sir, we are discussing the re-
port of the Commissioner for Linguistic
Minorities. The issue is really very hmit.
ed namely, whether the facilities required
are accorded for those who are 1egarded
ay the ‘I inguistic Minorities’ in the various
States of our country.

The previous speaker really went right
away from the main subject

Reading this report, it becomes quiie
clear for 25 years the Commissioner had
been labouring (0 no purpose. He caunot
function effectively. The purpose of ap-
pomnting him is o ensure that he submits
or makes available regular reports so as
to ensure that the safeguards mentioned
under certain Articles of the Constitution
have in fact been afforded to them. Pa-
thetically, in the end, he says that the
cooperation that he seeks from the State
Government is not usually forthcoming
And also, it is evident, the Constitational
safeguards provided are not sufficient for
the purposes in view. Sir, had that not
been the case, we would not have had
occasion to see certain acts of violence
and intolerance that we saw taking place

in a number of States

Al this happens because the spirit under-
lying the Constitution has not been ob-
served. A Constitution can work only if
there is loyalty to it, in spirit and in letter,
Mere adherence to letter of the law can-
not afford the necessary safeguard to the
minoritiés which they require. What has
happeried in Assam is & proof.

Various questions which have been made
in this House fn the course of this Debate
clearly show how far we are departing
from the spirit of these provisions. The
spirit is that there should bo an attitude
of tolerance exhibited towards the minori-
ties in States, where one 13ngulne is the
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language of an over-whelming section of
the population, in order to ensure that
those Linguistic Minorities may be afford-
ed all the facilities of studying and learn-
ing in their own languages Thut 15 why
those provisions were made.

Now, it has become gquite clear that
some different methods have to be adopted
by us if we are going to achieve the ob-
jectives which we had in mind We pro-
wvided for the Reports of the Communsion-
ers to be placed before this House and
debated, in the hope that wherever there
was any departure from the spint. from
comphance with these provisions, action
would be taken by the State Goevrnments
and that public criticism and public opi-
nion would ensure that these linguistic
minorities get the safeguards provided for
them But that purpose not having been
achieved, I feel. the time has come for
us to further examine this issue from
a totally different angle.

We must consider now whether a ficsh
policy needs to be evolved, in oider 1o
ensure that the linguistic minorities in the
various States get their safeguards

A suggestion was made that a parha-
mentary delegation might visit Assam, If
the suggestion is made in order to initiate
the evolution of an all.India policy for
the safeguarding of linguistic minorities, I
would say that it is a good suggestion,
because it may enable this House in the
first instance to obtain from its own Mem-
bers a report on what took place in Assam
and why, the reasons for whatever took
place, in what way thereafter we can ap-
proach this problem and so on so that we
can ensure compliance with the provisions
in the Constitution in spirit and in Jetter.
I suggest that this is one method which
we may evolve,

If that is not acceptable, T would sug-
gost to the Government that they appoint
a regular commission which should re-
port within a fixed period of time to con-
sider this entire problem and consider how
best to evolve a fresh policy, a policy
which doés pot depend merely upon the
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provisions in the Constitution but also pio-
vides for the administrative machinery for
implementing them. That machinery can-
not be merely the commissioner who has
no powers, and that machinery cannot be
the Government of India which also can-
not do anything, bccause it 1 the State
Government which has the right and the
power al present to dcal with the guestion
ol linguistic minorities. Either the Gov-
crnment of India should amend the Cons-
titution and take powers to themselves for
the safcguarding the linguistic minormes
in so far as these points are concerned,
that is to say, the language question, the
merits of i, in whut way the rights of the
lingusty minorities can be safeguarded
from the cultural consideration and so
on,

We huve heard today 4 passionate  ap-
peal in regard to Urdu. Urdu iy regarded
neither a5 a minority language nor as a
language of any region. But this is one of

the national languages But what was
pleaded was....
SHR! ATAIL BIHARI VAJPAYEE'

Every language is a national language,

SHRI H. M. PATEL: Although it is a
national language, all that is necessary to
ensure¢ that Urdu flourishes is not being
done. Urdu language is a very fine lan-
guage and I think it would add to the
cultural development of this country; if it
flourishes. But if its spokesmen ask for
a special territorial allotment, then what
happens? For instance, Sindhi is therc
Ml.l' '

SRI ATAL BIHARI VAIPAYEE: Let
it be Gujarat.

SHRI H, M. PATEL: Whether Gujarat
is to be sffotted to Urdu or to UP is not the
questicn. UP has certainly far more Urdu-
speaking people than nuy other State. But
1 im rict wuggesting any snch thing. What
1 sttt waying in that the recognition of lan-

X -
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guages need not mean any such things. Re-
cognition of languages only means that all
necessary facilities should be afforded for
the development of those languages in or-
der that they.may serve the various pur-
poses for which language development is
necessary., N

Whiat has happened in Assam lately and
what has been happening in other States
ilfustrates the fact that the implementation
of the provisions in the Constitution in re-
gard to the safeguarding of the linguistic
minorities cannot be achieved through the
commissioner reporting every year, but
that it is necessary to approach the entire
questiop in a different way. 1 would sup-
port the idea of a parhamentary delegation
visiting Assam and reporting on it, but
only from the point of view of evolving a
fiesh nationat policy in this regard. lIn
the alternative, 1 would suggest that Gov-
ernment seriously odnsider the question of
amending the Constitution und taking the
powers necessary for safeguarding  the
rights of linguistic minorities from the Cen-
tre und directing the State Governments in
that regard.

*SHRI P.  VENKATASUBBAJAH
(Nandyal: Mr. Chairman, Sir, we have
been discussing the report of the Coins-
sioner for Linguistic Minorities for  the
last two days.  Unfortunately, the House
instead of discossing the main problems of
linguistic minorities in various States has
drifted from the main issue and is discus-
sing the troubles which flared up in Assam
recently.

It is very clear from this as to how
much the language can excite the people.
The same language can create differences
and also can create cooperation among
people. We find that even though therc
are several languages spoken in this coun-
try, each of these languages has a place
in the cultural history of this  country.
That is how the great Telugu  musicians
like Thyagaraja, Shyama Sastri etc. demon-
strated their musical powers and are il
respected and honoured in Tamilnadu.

*The oviginal speech was delivered

by s

io Telug.
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Apart from that 1 would: like t6 ‘subinit
one or two points-in this connection. In
this report a mention has been made re-
garding ' the faciiitics and- safeguards “that
are to be given to the people of linguistic:
minorities in Tamilnadu and Mysore. In
‘Tamiinadu there are 25 per cent people
who speak Telugu. In the same way in
Mysore State in Kolar District a majority
of the people speak Telugu. In this con-
nection I would like to quote the opinion
given by the Commissioner regarding the
-safeguards given to these Telugu speaking
people in Tamilnadu.

“From the report received from  the
Collector of Ramanathapuram, it appears
that from Ist Juiy 1969 to 30th April 1970
important notices and rules were not pub-
lished in Telugu in the areas where Telugu
speikers constitute more than 50 per cent
of the population.”

Not only that.

“In this connection, a reference was
made to an order of the Madras High
Court by which it was provided that sum-
mons and other court processes Should be
made through Telugu also in Hosur Taluk.
The allegation was that the entire stock
of printed forms supplied by the State
Government for that purpose was destroyed
locally. The matter has been brought . to
the notice of (Government.”

Not: only that. Two members have been
elected to- the Tamilnadu Assembly from
Hosur ‘and Dharmapuri Talugas. Jt has
been reported. by 'these membeys of the
“Tamilnadu Assembly that the Government
is trying to convert Telugu speaking ma-
jority into a minority by dividing the

eonstituencies. 1 am not stating this by way

of ‘complaint. The right of expression ~in
one's mbther tonge is very clearly safe-
guarded in the Constitution itself, * “That
i why his Comiission hias beep appoint-
ed. . In the samé way it has been mep-
fionéd in’ this report ‘that there Bre. no
-edidatitnal ‘facilifles for - Telugu npeakiqg
“pedpl ;hc “districts of Kolar and Gul-
bﬂrguw" ﬁ\exrﬂumﬁcrﬁslﬂrge All
. these fhmﬁs hi
dmd :
Some ‘of . our . mllcaw have :ugw
‘ﬁwx a Parhamen!ﬂry Committec aimuldm
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appointed to go 'to Assam and make "an
on the-spot study of the recent disturban-
ces there and samit a report to this House:
My submission is that appointment of such
a Commission would go. to worsen  the
conditions than to improve them.

Instead I submil that we should have
a Standing Committee on the lines of the
Standing Committee for Welfare of Sche-
doled Castes and Scheduled  Tribes S0
that this Committee can constantly keep a
watch and suggest ways and means  to
see that the intercsts of the various lin-
guistic minorities in various  States are
safeguarded. Our country hus scveral lanp-
puages and several cultures, they ‘are like
the confiuence of Triveni and all  these
coltures are great in their own way and
in order (o see that there is cultural and
emotional integration in this couatry we
should sce that such tendencics as we have
scen in Assam are nipped in the bud,

The Kannada li:nguage and the Telugn
language have more or less the same script.
I submit that to stream line such common
scripts of languages the Central Govern-
ment should give its cooperation and help.

Because of the preponderant influence of
the Sanpskrit language on the three Dravi-
dian languages, namely Telugy, Kannada.
Malayalam, we fevl hat they are dxficpent
from Tamil, Otherwise we find more simi-
larity in all the four Dravidian languaaes
Finally I conclude by requesnng our Ta-
mil speakmg brothers to. give all help and
ceoperation in order to see that the Telugu
language and the people who speak . thal
language progress in Tamilnado, 1 lhagk
you very much for giving me this oppor-
tunity to express my feelings in connectm
whh thls report.

B m’f 'w*t ® (wru)
W, l

S Sy Gy e tin B8
ﬁmmemm.m*
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SHRI D. BASUMA1ARI {Kokraghar)
Mr Chpirmgan, Sir, yesterday I have been
stenang to the gpeakers from West Bengal,
T was much pamned to hear them as they
taye unpacesguully, without any basis, at-
toched 4%, The examples cited by the
Farious speakers are not corzact, Most of
them have heard from some people  who
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vame here who met them here and gave
them fulsc 1epoits without anv basis  and
those hon Members have juit placed tho ¢
vrews here in Parliament

Now in regutd to languages,  Assam
State 1 quite different from the other
States You must underst nd what 15 Assin
first In other States may be there are two
or thice languages but i Assam there
no commumty whith comprises the majo
1ty I know Benraly verv well, wust  as
Mr Sumar Guha T know Assames+ very
well 1 love my mother togue My mother
tongue 18 Bodo 1t 1 not a lan.uire but
it 1 a Juatect, and the Assam Government
has given pernnssion to them o use thor
dalict as a langnice Whercver suh 2
question comes  the Assam  Government
consid 1ot Sutl, om Bengal people are
firhtin  there for mahmg Assum a biha
sual Staite

St vou are from Biher and you lpow
while this question came up 1 Parhament
at the time of our gieu leadet Nehru
who sud 1n the poty meetm: in 1960 that
the Assamzs¢ pecple have been exnloited
for ages  These Benrali people had been
tahen out from Bengal for clericil johs to
different places by the Butish and  they
wceured 1l the facilt es of the  services
and alf that in the Butish time If  you
se¢ the figures, vou wi'l hnd that  the
Assamcse m th~ offices or in any depast-
ment formed only two to three per coent
When Indepen lence cume the country had
been divid.d nto so manv parts on langu-
age bosis as per the SRC report. Assam
had to be recognised as a State They have
everv night 1o have their regional language
as medium of instruction Tt 35 a  mixed
language which 15 spoken by many local
people, tribes like Bodo, Lalung, Rabha,
etc Some Members referred to the Bodo
community of the plajn tribes which com-
prise five communities Bodo, Rabha, !a-
lung, Mir: and Deor:. that 1, five different
communities with different dialects Now,
of these the Bodo communitv transtated it
into a langnage, they bave been allowed
te have their dialects s the medium of
instruction udto the prumary stage, 1 e. upto
class VIII  Recently the present Govern-
ment raised it to the higher  secondary
lovel,
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. Some hon. Member oomplamed here that
in 1955 the Muslim poptlation had been
-compelled to learn Assamese as their me-
dium of instruction. It is not compulsion,
it s not duress or pressure. The lunguage
Bill 'was' passed in 1960. Before that they
came to know that the language Bill would
‘be ‘passed’ and all the Musiim community,
‘27 ‘per cent of the population took to the
‘Assamene as the Medium of ~instruction.
They say it was under duress. Mr. Ahmed
is not here, He belongs to that community
and he knows..(Interruptions) He stated
during his recent visit {0 Assam that their
-should . be one langzage, onc State, that
is ‘Assamese in Assam. It was repeated by
Mr. Mirdha too during his visit to Assam
" after Mr. Ahmed,

Then what is this? It is the sense  of
domination of Bengali-speaking  people
over them, . They have dominated for ages
together. Prime Minister Nehri himsell
said that once. He further said that people
should rise to the occasion and he  said
it on the floor of the House in 1960,

SHRI1 INDRAJIT GUPTA: Was Mr,
Ahmed a better Assamese? Other MLAS
were not Assamese, only Mr. Abmed was
Assamese?  (/nferruption).

SHRI D. BASUMATARI: Of course he
is an Assamese Muslim but I am a tribal
Assamese. Who are the people to whom
you ure refemns? They are practical men;
‘they ‘are wise meén; they know how to
stand' by the time of the time and therefore

‘they have taken to study of the Assamése

language of the region. Here in this report,
it says that $82 Bengali high sthools are
(here in ‘Assam, thousands of ¢lzmentary
-xhbolx’in Bengali language. Everything is
" paid for by the Government. Is there ‘any
. 'umhodty which ‘has raised the queatum at
. the ‘tiing ‘of sinctioning the ‘grants a8  to
. 'wlmher thcy have to Iearn Assnmese or
not’ o

Rmﬁy wm hawened? “Whe. brought
v-:'milMﬂﬂm?!tisﬁemofdouﬁ‘

‘ation.’ of the 'Bengall ‘over Absamess. ‘A . nal pedt
; .Mo&mpmadvythe Aeaqpmic
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truction up to the :college level and Ens'
tish shovld remain for ten years., "The -
moment this resolution was. passed hy the
university, tension. arose in Cachar, fight- -
ing with Non-Bengali. speaking people

there  started. There are E1
fiany Hindi-speaking  people in the -
tea gardens; ten lakhs- and they .are.

not Bengali-speaking; they live ia Cachur.
About 20,000 people who are Manipuri
speaking people are there; they do not
speak Bengali, They have been toid: you
must learn Bengali here, in Cachar. ...
(Interruptions) Fighting took place in Ca-
char, 1 am telling you with all
my  authority....(/rierruptions). After
passing  of the resolution by the
Assam Assembly for a separate Uni-
versity for Cachar, the Chief Minis-
ter of Assam with the conseni of all
concerned recommended it to the Centre,
and then all sorts of trouble started in the
Brahmputra valley being instigated by the
anti-social element. T represent Assam, not
you.

So, the complaint made by the many
hon. members here is not quite correct.. Mr.
Daschowdhury  said that overnight the
Muslim population had been converted to
Assamese, by being compelled by the Gov-
ernment to learn Assamese. As I said, they
are wise people and they have done it
voluntarily. Is it the fault of the Govern-
ment or people of Assam? I appeal io the
Bengali people here. You.de not stay there,

" You represent here the city - of Calcutta, ¥

you go to Assam..

"SHRI INDRAHT GUPTA I w:ll be
killed,

SHRI .D. BASUMATARE: No,’ y’ou 'wr'll
be hypnotised by love and aﬁ’actm ‘and"
be made bheda.

The complaint lodged herc s qunte in-
correct. I 'appeal to my Bengali friends. The
Assamese have becme fairly’ aduméd and'
they’ want to stsnd on tlpw‘: ;
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sppeal that every community should lwe
m harmony

MR CHAJRMAN The Minster

SHRI SAMAR GUHA (Conta))  Sir
this debate has agitated the whole House
It 18 & very serious problem The Prime
Minster 18 receiving deputations almost
every day The Chief Mimsters of Bengal
and Assam arc coming here frequently 1
have all the respect for the Deputy Mims
ter, but it 13 not possible for him to dea)
with such a serious problem of such gravi
ty If it 1s not possible for esther Mr
Pant or Mr Mirdha to come the debate
should be postponed This 1s absolutely
wrong attitude on the part of the Govern
ment What impression “ul} be created out
side?

MR CHAIRMAN The Minister

=Y sz fagrlt sy gwfy
wEYXT, orraE oyt ) fat gere ¥ ardy
g, ¥fes ovor wg  faarg % orem 30
YT g ¥ fE W 6 qX aw 9w
w5 ) frat s g e T

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F H MOHSIN) Sir 1 am i an em
barrassmg position

SHRI SAMAR GUHA [ do not want to
ombarrags you It 1s this atatude of the
Government to this serious problem that 1
referred 1o

THE MINISTER OF PARLIAMENT
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
Sir, on principle, such an objecton should
oot be taken ane of our colledgues
m the Councll of Ministers is cowrpetent
to geply, becauae it 15 the collective redpon
yibjlity of the Govetnment They dannot
bumble onr colleaguey 1i%e thib

wy fy r
Q 1
mmm&umu{'mn ir ”;!t;:,sh‘
debate. The wym«m
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though at times some fire works did work,
all the same T am happy that the Menibers
ori all sides have taken so much imterest
in ths debate

The dispute about the hnguistic minon
ties or the problem about the hinguistic m1
norities 15 not new Nor 1t hag come only
after the formation of States on hmgustic
basts It was there before they have
continued to be there By and large !
might say that the problem of hLngumstic
mimorities have been solved to a great ex
tent

The framers of the Constitution  took
into account the difficulties that hingustic
minorities might experience and sthey made
provisions in the Constitution itself  for
the preservation of national integration and
also to realise the unity of the people Ar
ticles 29, 30, 347 and 350 were provided
in the Constitution itself to pfovide safe-
guards for lingwstic minorities along with
other fundamental rights under articles 14,
15 and 16 providing safeguards for Imgus
tic and religigus mmorit es

There are two categories of safeguards
provided for lmgwistic mmnortbes, the
safeguards provided by the Constitution
1tself and the safeguards agreed to by the
Chief Mimisters m the Chief Mmnisters' Con
ference the Education Minmsters' Confer
ece etc After the reorganisation of States,
1t was found necessary that further safe
guards dhould be provided for Linguistic
munorities Though 1t was knewn that one
languagé would femmin predeminent
in a particular State, stil there  were
possibititles of a large sections of a8 ln
guistic tninorities rerhaining m that State
There are hngustic minorities m almost
al} the States For example, ;n Maha
sashien, Marathi 13 the State language but
there arg 8o many other linguistlc minor
fties, Karmada Telugu, Tamut Gufarats,
etg  In other States ajeo, that 1 0
So the lems were there before and
they to be there

SHRE ¥ O MAVALANKAR {Abme.
«Msmimwmw As
1mummmwm
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constituted because there is no quorum.
On an important subject like this, I want

the Government party to remain present
in ‘the House at least to constitute the

quorum,

" MR. CHAIRMAN: The bell is
rung....now there is  quorum.
Minister may continue his speech.

being
The

SHRI F. H. MOHSIN: Finding some
more safeguards were necessary’ for lin-
guistic minorities, article 350A and 350B
came to be included in the Constitution.
Aricle 350A reads:

“It shall be the endeavour of every
State and of every local authority
within - the State to provide adequate
facilities for instruction in the mother-
tongue at the primary stage of educa-
tion to children belonging to linguistic
minority groups;

“....and the President may issue such
directions to any State as he considers
necessary or proper for securing the
provision of such facilities.”

According to article 350B, a Commis-
- sioner for Linguistic Minorities was to be
~-appointed by the President. As such, a

Commissioner- for Linguistic =~ Minorities

has been appointed and he is required

to investigate into the complaints of the
linguistic minorities throughout the coun-
try and- report to the President. ILater
on; so many things have happened. - The
~Education ‘Ministers of all the States have
met, “the - Chief - Ministers ‘have ' met, ‘and

'th'ey have provided some safeguards’ by

mutual discussion. Those safegaurds can

be broadly stated, as far as education is
concerned, thus:

““Teaching by appointing at least
one teacher. through the mother-tongue
at primary stage if there are 40 pupils
in a school or 10 pupils in a class
desirous of learning in that language.

“The modern Indian languages men-
tioned in the Eighth Schedule of the
Constitution, as well as English, should

"be used - 'as ‘media of instruction at the
" ‘secondary sstage. - Other languages may
““also be used in the hill districts of
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Assam and the district of Darjeeling

in West Bengal. For the purpose of
providing instruction at the secondary
stage in a mother-tongue of the lingui-
stic minorities, a minimum  strength
of 60 pupils in the last four classes
and 15 pupils in each class will be
necessary, provided that for the first
four years a strength of 15 in each
class will' be sufficient.”

Hon. members laid more stress on
implementation. When there are so many
Constitutional  provisions and agreed
scheme of safeguards, it cannot be said
that there are no provisions for safe-
guarding the interests of linguistic minor-
ities. But something could really be
said about implementation,

As regards implementation, many States
have already implemented the safeguards
which were promised. For the benefit of
the members, I may say that for imple-
menting these Constitutional provisions—
I have already read out article 350A of
the Constitution—, a workable formula
has been evolved at national level which
provides that arrangements must be made
for instruction in the mother-tongue by
appointing at least one teacher provided
there are not less than 40 pupils in the
whole school or 10 such pupils in a class
desirous of receiving instructions in their
mother-tongue. All State Governments
excepting Jammu & Kashmir and Naga-
land have implemented this decision. How-
ever, ‘the Government of Assam have
reserved’ to themselves the right to re-
cognise or not any mother-tongue as the
medium of instruction even if the stipu
lated number of pupils are forthcoming.
This is the actual state of affairs. In
Orissa the facilities for instruction in:
the mother-tongue are limited to minority
schools exclusively functioning for them.
In Haryana, use of Punjabi has been
permitted to some private schools. In
Punjab only private schools have been
allowed to continue the medium of ins-
truction  of their choice. In Himachal
Pradesh there are some orders for im-
parting the instruction through Punjabi
only. So far as the Union Territories
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are concerned, Dadra and Nagar Haveli
and Pondicherry have implemented this
arrangement. .. ...

SHRI SAMAR GUHA: The hon.
Minister is only reiterating what has
already been circulated in the report....

SHRI F. H, MOHSIN: It is more than
that,

SHRI SAMAR GUHA: Various issues
have been raised in this House, parti-
cularly in respect of Assam. He is only
reading what is contained in the report;
it is not something unknown to us.
| el

MR. CHAIRMAN: He will not say
according to your dictation. You have
said whatever you liked, and he will say
whatever he likes.

SHRI F. H. MOHSIN: As regards ad-
vance register of linguistic minorities
pupils, in accordance with the suggestion
of the Commissioner for Linguistic Min-
orities in this respect, orders have been
issued by all State Governments except-
ing Punjab and Jammu and Kashmir for
opening of advance registers in the schools.
However, in Punjab and Jammu and
Kashmir, orders exist for opening  of
advance registers in some selected areas
which are supposed to be  minorities

pockets. All the Union Territories ex-
cepting Arunachal Pradesh have also
issued similar orders,

So. it cannot be said that the State

Governments are not implementing the
promises made and decisions arrived at
the Chief Ministers’ Conference.

Regarding primary education through
tribal languages, a provision for imparting
instruction through tribal languages has
been reported by the Governments of
Assam, Bihar, Madhya Pradesh, Nagaland,
Andaman & Nicobar Islands and Tripura.
But, of course, provision could not be
made for imparting education in dialects
because they have no script.

Some people have made a point that
the tribal dialects are neglected. Educa-
tion cannot be imparted through dialects
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unless they adopt one or the other of
the scripts.

As regards imparting education through
Konkani, Shri B. V. Naik has said that
there is no provision in the Mysore State.
I think he has not read the report of
the Commissioner for Linguistic - Minori-
ties in full. It has been stated that a
complaint was made by the Konkani
Mahasabha of Bombay and not from the
Konkani people from Mysore State, The
Konkani Mahasabha of Bombay made a
grievance about it, but the Mysore Gov-
ernment has come forth to say that they
will provide instruction through the Kon-
kani language if the Mysore people ex-
press a desire for that. But, unfortunate.
ly, Konkani has no script of its own.
In Maharashtra, the Konkani people have
adopted Devanagari as their script and
in Mysore they have taken to Kannada
script and it is for them to adopt any
script they like. But, if sufficient num-
ber of students come forward for a
primary or a secondary school, provision
would be made in the Mysore State also
and that was the assurance of the State
Government. =

Complaints were also made by  Mr.
Unnikrishnan about the Shiv Sena acti-
vities. But we are not concerned with
the Shiv Sena activities at present. We
are only considering the report of the
Commissioner for the Linguistic Minori-
ties. The Shiv Sena agitation was about
recruitment to the services. They wanted
employment for the so-called ‘sons of the
soil’ of Maharashtra. But that is a
different problem altogether with which
we are not concerned at present.

SHRI K, P. UNNIKRISHNAN: It is
also a question of linguistic minorities.

SHRI F. H. MOHIN: It is not a ques-
tion of linguistic minorities. There are
no complaints about opening of primary
schools with Kannada medium or Telugu
medium or any other medium.

SHRI VASANT SATHE: We have said
that we condemn the Shiv Sena activitics
unequivocally.
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DR. KAILAS (Bombay South): There
are schools conducted with Malayalam
and Tamil languages as the medium of
instruction run by the Municipal Corpo-
ration of Bombay as well as by the -State

"~ Government.

SHRI F. H.- MOHSIN: None can ap-
preciate the stand taken by the  Shiv
Sena, But that is not very much rele-
vant for our debate to-day. We are only
concerned here with the protection of the

" linguistic minorities and we have no re-
ports. of any such serious complaints. ...

SHRI K. P. UNNIKRISHNAN: I only
want the scope of Art. 350B to be further
amended so that all these complaints can
be brought in.

SHRI F. H. MOHSIN: But even in
Maharashtra, as far as I am aware of,
‘knowledge of the regional language -is
not a pre-requisite for ~ recruitment to
services except in certain categories of
services like Tehsildars and so on.

SHRI K. P. UNNIKRISHNAN: I will

get the relevant copies of the orders of
Maharashtra Government and come tO
you,

SHRI F. H. MOHSIN: If there are
any complaints of that nature, we will
certainly look into them.

DR. KAILAS: There are Kerala pec-

ple working in our hospitals and schools,

- Government and private organisations in
thousands.

SHRI F. H. MOHSIN: With a view to
providing mother tongue as the medium
of . instruction in the minority languages,
the agreed safeguard at the nationa] level
is ‘that there should be a minimum
strength of 60 pupils in the last four
classes of the Higher Secondary stage and
15 pupils in each such class. All the
State Governments with the exception of
Haryana, Himachal Pradesh, J. & K,
Madhya Pradesh, Nagaland, Punjab and
Uttar Pradesh have accepted the formula.

of 15--60 and have issued instructions for .
implementing this arrangement. In Haryana -

. Hindi

English is the

. sion was taken.
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is the medium of instruction in
Government-managed schools. However,
they have permitted the use of Punjabi
as medium of instruction in some private
recognised schools where it existed in the
erstwhile United Punjab. In J, & K.,
medium of  instruction.
However, Socia] Studies can be learned
through the medium of Urdu, English or
Punjabi. In Punjab, Punjabi has been
made the sole medium of instruction in
all Government-managed schools,  Hindi

has been permitted to continue as the
médium of instruction.
Unfortunately, Punjab and  Haryana,

both have taken the stand that they are
unilingual States and there are no lingui-
stic minorities. This stand is not cor-
rect. I hope that they. will realise this
and give due protection to the linguistic
minorities in their respective States.

v

During  the whole debate, the Assam
dispute over the language in Cachar and
Brahmaputra valley dominated the debate
That is so; because, this is the current
problem facing the country. I may
briefly state the facts which led to the
dispute on the language issue in Assam.

At present there are two Universities
in Assam, namely, Gauhati University
which covers certain portion of Assam,
Manipur, Nagaland, Meghalaya
Mizoram and the Dibrugarh University,
which covers the = districts of = Upper
Assam.
instruction in Gauhati University
been a subject of controversy for quite
some time. In 1968 the Academic Coun-
cil of Gauhati University proposed to
have a number of regional. languages as
the media of instruction, but no final deci-
The question was again
raised in 1970, but it was again put
off. On June 6, 1972, the Akademic
Council of the Gauhati University took
a decision to permit Bengali students to
write their answer papers in Bengali while
continuing with Assamese and English as
the medium of instruction  from the
Academic Session - 1972-73.

and -

-

The question of the media ofx |
has *!

h
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On the 12th Jum 1972, the Academic
Council decided in partisl modification of
their earlier decision that (i) Assamese
would be the mediym of instruction in
cplieges upder the jurisdiction of the
Geuhati Upjversity; (ii) English would
continue a8 the alternative medivm of
instruction till such time not exceeding
ten years; and (jii) a student would
have the option 1o answer either in
Assamese qr in English in lllp University
exostrinatien, |

On the 23rd September, the Assam
Legislative Assembly passed a Resolution
that the medium of instruction in the
Gauhati and Dibrugarhk  Universitics
should be Assamese with alternative pro-
vision for English and that Cachar should
have a separate University.

For appreciaing the ratronale behind
the decision of the Academic Comncil
taken on the 12th June, 1972, ont has
to bear in mind the national policy on
Education. It was also probably thought
that it may not be feasible to ask the
students to write their answers in a
language thrpugh which they have not
been taught in their classes. That might
be the intention.

Assamese is the official language of
Assam, The State Government desired
to develop this language and to make it
the medium of instruction in the Uni-
versities so that its administrators should
be well-versed in the language and should
be capable of running the administration
through the mediym of the Assamese, A
lorge number of Bengalees living In
Assam are bilingual. They have studied
Assamese and they mnderstand it  very
mvell, With a view to enabling them to
take part in 'the State administration, it
whs probably oconsidered necessary thit
‘they should kave proficiency in mctm
linghage, As reghids the study
thotherdonghe, le, Bengali, sii the ‘51
Yities for the purpose dt¢ avallable at
the primary and secondary  stages ‘of
education,
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From the Twelfth Repoxt of the Com-
missioner for Linguaistic Minorities, it
appears that during the year "1987-68 at
the Primary stage, the number of schools
and sections imparting instruction through
the medium of Bengali was 2213 and 4
respectively. The number of  students
and teachers was 1,80,987 and 4,484 res-
pectively.

At the secondary stage, the number of
schools imparting instruction through the
medium' of Bengali was 582 and fthe
number of students receiving instruction
through this medium was 1,19,179. The
overall strength of teachers was 4,863,

The question of the medium of ins-
truction in the University is an altogether
different matter. The University Educa-
tion Commission of 1948-49 considered
this matter. They conmsidered thet both
from the point of view of education
and general welfare of a  democratic
country it was essential that study should
be through the regional langusages, for that
would enable the students. enrich their
literature ‘and to develop their culturc.

They however thought that, for the
time being, it was desirable that the Uni-
versity should have the option to use the
Federal language as the medium of ins-
truction either for some subjects or for
all the subjects,

18 hrs,

In case of regions having pockets of
linguistic minorities, the commission con-
sidered that the right policy to follow was
to vareservedly allow the use of the
mother.tongue for basic education, ard if
the numbers are adequate, for secondary
education also, introducing the regional
fenguage graduaily in the hpper gradesat
the school and making it the medium of
instruction at the university stage,

A point way raised 43 gsegirds the
national policy om uhiversity educetion.
The nationnl policy on educhtion is this.
As has already been plaved before both
Housey of Parliament many times, it is
that urgent steps would be taken.to adogt



327 Report of

[Stri F. M. MOHSIN.]

regional languages as the media of educa-
tion at the university stage; and suitable
courses in Hindi and English should be
also ayailable in the universities and
colleges with a view to improving the pro-
ficiency of studeats in these languages up
to the prescribed university standards,
that is, the establishment in non-Hindi
States of colleges and other institutions of
higher .education which use Hindi as the
medium of instruction should also be en-
comraged and the study of Enghsh
deserves to be specially stiengthened
because of its importance as an interna-
tionpal language and also because of its
knowledge in science and technology, and
that every effort should be made not culy
to protect the rights of minorities but to
promote their edycational interests

The Constitution gives rights to the
linguistic sminorities in the matter of
education. Articles 29 and 30 of the Con-
stimtion are often quoted in this connec-
tion to urge that no State can deny these
rights to the linguistic mumnorities. How-
ever, in the larger mational interest, the
linguistic minorities, while preserving
their language and script should make
imtegrated offorts for achieving all-round
progress of the State.

The problem that has arisen in Assam
today may arise somewhere else also, So.
the point is that the people in the respec-
tive States should try to learn the State
language and assimilate themselves with
the rest of the people 50 that they will
not lag behind -in the development of the
State and m getting the opportunities in
other spheres also. If we think in this
perspective, 1 do not think that there would
be amy dispute ebout dinguistic minorities.
But at the same time, 1 would appeal to
the State Governments also to allow them
bome time so.that ithey can learn this lan-
guage not only in the primary and secon-
dary stages but also in the higher stages
of education. What is required is a pro-
pér uaderstanding, & proper appreciation
of she feclings and difficulties of each
othér; and ¥-thet is' dome,then a sclusion
may not 'be’ far.
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When the Assam dispute arose, some
Ministers visited the area, including the
Prime Minister. They have studied the
situation, and now the situation is calm.
1 do not think that it is necessary for a
parliamentary committee or for any com-
misston to go into the matter and tour that
area, because the problem is not unknown
to us, and we are already seized of the
problem and we know the feelings of the
different sections of the people, and the
Central Government are very eager 1o
solve the problem. 1If such a commission
or a parliamentary committce is formed,
1 do pot think that matters would be
easier. . .

»
AN HON. MEMBER: It may make it
worse.

SHRI F. H MOHSIN: It may be so,
but | would not say that. Anyway, I
would appeal to the Memberg to realise
the difficulty and to help the Govermnent
in solving the problem by not making any
exaggerated statements. Some of my
friends from Bengal made a very exag-
gerated statement about the atrocities, so-
called atrocities. . . . ,

SHRI SAMAR GUHA: No, it §g abso-
lutely wrong. ..

SHRI F H. MOHSIN: 1 have not
taken the hon. Member's name.

SHRI SAMAR GUHA: He is making
an under-estimate. He has got the cqurage
to say so; let him have a judigial inquiry.
Why does he pot have the courage to
have a jugdicial inquiry into the matter....

MR. CHAIRMAN: The hon, member
is not amenable. Nothing that he says
will go on record.

SHRI SAMAR GUHA: **

SKHRI INDRAJIT GURTA: He Jfesls
that certain statements made bere were
exaggerated. He is entitled to hat opinion.
But the House is emtitled to know from
him what is the factual position, according
to the. Government.

- - n——————t s o

- Not recorded.

N
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MR. CHAIRMAN: There is a proce-
dure, Let him conclude and then 1 will
allow him to put a question. 1t is not
that he could get up at any time and go
on speaking at the top of his voice. THhat

is not proper. He is a very learned man,
a professor.
SHRI F. H. MOHSIN: My senior

colleague, Shri Pant, has already made a
statement on the floor of the House on
14th November, 1972, The Jistricts
mainly affected were Kamrup. Darrang,
Nowgong, Sib Sugar and Dibrugarh.
According to the information available, 31
persons were killed. Of these 3, are re-
ported to have died as a result of police
firing and 18 due to riots and arson.

SHRI SAMAR GUHA: Question. 1
can give the names on the floor of the
House.

SHRI F. H. MOHSIN: In respect of
the remaining 10, the precise circums-
tances of death are being ascertained. 760
persons received injuries including 126
police and other personnel on duty.

Anyway, the Government of Assam have
taken prompt measures to arrest the
situation.

SHRI SAMAR GUHA: How many
houses burnt? How many villages burnt?
What is the number of refugees?

SHRI F. H. MOHSIN: [ cannot go into
details.

I would make an appeal. Whatever
has happened, nobody is happy about it.
We are all concerned over it. Whoever
commits violence must be condemned. We
all condemn those incidents. 1 think the
whole House would join me in that,

SHRI SAMAR GUHA: You did not
utter a single word until the issue was
raised by us.

SHRI F. H. MOHSIN: 1 appeal to all
sides to co-operate with Government. The
atmosphere is mnormal now. Conditions
are normal. Let them continue to be so,

AGRAHAYANA 9, 1894 (SAKA) Commissioncr jor

’ 330
Linguistic Minorities (M)

80 that we cam take decisions in & calm
and cevl atmosphere. Weé do sot want
that the situstion should agein became
abnormal. We are all responsible mem-
bers. We are all elected members
representing the people. Without yow
<o-operation, it may become difficult for
Government to bring about a solution,

I would request all political parties,
leaders and members to co.operate.. ...

SHRI BHOGENDRA JHA (Jai-
Nagar): Except the Congress Party.

SHRI  INDRAJIT GUPTA: They
should go on with théir factional Ffights

and divide the people! Only the leaders
of the Congrésy Party in Assam should
2o on with their factional fights, instigat-
ing the people, dividing the people!

SHRI F. H. MOHSIN: I am making an
appeal to all members of all parties.

SHR1 INDRAJIT GUPTA: Please do
not deliver sermons here.

SHRI SAMAR GUHA: Innocent people
have been the victims of the political
fight between the two groups.

SHRI F, H. MOHSIN: Whatever has
happened, nobody is happy about it.

SHRI INDRAJIT GUPTA: Go and ask
Shri Sarat Sinha. 1 say: do not deliver
sermons to us here.

SHRI F. H. MOHSIN: 1 am mnot sup-
porting that,

SHRI INDRAJIT GUPTA: Put
own house in order.

your

SHRI SAMAR GUHA: The President
of the.... ** booos
MR. CHAIRMAN: He should not
mention names. It will not be recorded.

SHRI SAMAR MUKHERJEE
(Howrah): What is the objection to
sending an all-party delegation? That will
help calm the situation.

** Not recorded.
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SHR1 F. H. MOHSIN: So, I would
agein appeal to the hon. Members on all
sides to co-operate with the Government
and help us to solve this problem.

MR, CHAIRMAN: Now, there are
some substitute motions which have been
moved. Doeg any Member want to press
his motion?

SHR1 BHOGENDRA JHA: No 5 may
be put separately,

MR. CHAIRMAN: All nght. 1 shall
put the substitute motion No. § of Shn
Bhogendra Jha, first.

Substitute motion No, 5 was put and
negatived,

MR. CHAIRMAN: Al the other sub-
stitute motions, No. 1, 2, 3, 4 and 6 will
now be put together.

SHRI SAMAR GUHA: Sir, on a point
of Order.

MGIPND—M-2—700 Lvs—-z4-:-73-—-xoxo
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- MR. CHAIRMAN: There is no point
of order; there is no other business.

SHRI SAMAR GUHA: You cannot
put together all these substitute motions.

MR, CHAIRMAN: I can put all of
them together. Why are you wasting
time? You are a sick man, I am also a
sich man,

' | am putting substitute motions Nos 1,

2, 3, 4 and 6 together to the vote of the
House,

Substitute motions Nos 1 to 4 and 6
were put und negatived.

MR. CHAIRMAN The House stands
adjourned to meet tomorrow at 11 am.

18.16 hrs,

TEE LOK SABHA THEN ADJOURNED
TILL. ELEVEN OF THE CLOCK ON
FRIDAY, DECEMBER 1, 1972/AGRA-
HAYANA 10, 1894 (SAKA).



